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AMEA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order of the Id.
CIT(E), Hyderabad refusing to grant the assessee registration u/s.12AA of
the Act.

2. The Id. CIT-DR appearing for the revenue has sought adjournment
in this case. Looking to the facts and circumstances of the case and
considering the arguments of the Id. AR, the Bench proceeded to decide
the appeal after rejecting the adjournment application of the department

as the same is unsupported by any valid reasons.
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3. Shri Dilip Kumar Mohanty, Id. Advocate represents on behalf of the
assessee. It was submitted by the Id. AR that the Id. CIT(E) has dismissed
the assessee’s prayer for registration u/s.12AA of the Act on the ground
that the assessee has not submitted the information as called for. It was
the submission of the Id. AR that the assessee has filed the application for
registration on 15.07.2020 and notice has been received from the Id.
CIT(E) on 18.09.2020. It was the submission of the Id. AR that during the
said period the pandemic was in full swing and the assessee could not
provide information as called for by the CIT(E). It was also submitted that
on 30.03.2021, the Id. CIT(E), Hyderabad rejected the application for
registration u/s.12A of the Act.
4. In ground No.2 of the assessee’s appeal, the assessee has
challenged the rejection on the ground that adequate opportunity has not
been granted to the assessee. It was the prayer of the assessee that the
assessee may be granted adequate opportunity to provide all the details
before the Id. CIT(E).
5. We have considered the submissions of Id. AR of the assessee.
Admittedly, on perusal of the order of the CIT(E), we find that only one
opportunity has been granted to the assessee to provide the details as
called for by the CIT(E). During the time when the Id. CIT(E) had called for
the details, admittedly pandemic was also at its peak. In these
circumstances, we find that the assessee has not been granted

substantive opportunity. Therefore, we set aside the order of the Id.
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CIT(E) and restore the issue to the file of CIT(E) for readjudication after
granting the assessee adequate opportunity of being heard.
6. We are alive to the fact that the order of CIT(E) is beyond the period
of six months prescribed under the Act. However, the Id. AR has not
raised any ground in this regard, therefore, the same is not adjudicated
upon.
7. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 02/05/2022.
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